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BX. Hon'ble Hr. Justice S.R. Singh, VC.

This contempt application has been instituted with the

allegati.on that the order da t.ed 31.12.2003 passed in partial

modification of the order dated 28/29.08.2003 has been

passed during the pendency of the o , 1430103 and, therefore,

amounts to conte:npt of court. This submission cannot be
%r

accepted. The Tribunal had not restraineJ the authority to~'.t.-
modify ~ earlier transfer order. e do not find anyJ..

disobedience .of the interim order. In the circumstances, the

contempt petition is dismissed.
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Vice-eha irman.
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